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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL ‘BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 435/2023

IN THE MATTER OF:
JASBIR SINGH
...APPLICANT(s)
VERSUS
STATE OF U.P.
...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.

. | AFFIDAVIT BY RESPONDENT NO. 5, DISTRICT
| MAGISTRATE, MATHURA IN COMPLIANCE OF

ORDER DATED 18.07.2025 PASSED BY THE
HON’BLE  NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

A COPY OF THE LETTER DATED 06.08.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-1 '

A COPY OF THE INSPECTION REPORT DATED

21.08.2025 IS ANNEXED HEREWITH AND MARKED

| AS ANNEXURE-2

A COPY OF THE CTE IS ANNEXED HEREWITH AND
MARKED ASANNEXURE-3

A COPY OF THE RC DATED 05.05.2025 IS ANNEXED
HEREWITH AND MARKED ASANNEXURE-4




DATE:25.08.2025
PLACE:NOIDA
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THROUGHCOUNSEL

BHANWAR SINGH JADON
COUNSEL FOR RESPONDENT NO. 5

bhanwar(9jadon@gmail.com | 63751 15224
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/ : BEFORE THE NATIONAL GREEN TRIBUNAL
/ PRINCIPAL BENCH, NEW DELHI

‘ ORIGINAL APPLICATION NO. 435/2023

IN THE MATTER OF:
JASBIR SINGH

...APPLICANT(s)

|  VERSUS
STATE OF U.P.
...RESPONDENT (s)

AFFIDAVIT BY RESPONDENT NO. 5, DISTRICT MAGISTRATE,

MATHURA IN COMPLIANCE OF ORDER DATED 18.07.2025 PASSED

BY THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI

I, Chandra Prakash Singh, aged about 55 years S/o Shri Harish Chandra Singh,
presently posted as District Magistrate, Mathura, do hereby solemnly affirm and

state on oath as under:

I am, in official capacity mentioned above, am acquainted with the

and circumstances of the case and as such I am competent and

2. That in present matter, the Applicant has raised a grievance against

_ . Advocate
Nctary 2uplic, Mathura
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irregularities and iilegalities committed by Developer of Shri Radha
Florence Vridavan Colony including, non-establishment of Sewage
Treatment Plant (hereinafter referred to as ‘STP’), Rain Water Harvesting,

no arrangement for solid waste disposal and no greenbelt, etc.

3. That the Hon’ble Tribunal vide order dated 18.07.2025 directed the
Deponent as follows:
“...3. Learned Counsel for respondent no.5-District Magistrate,

Mathura also seeks time to file additional reply/response..."

at the Deponent vide letter dated 06.08.2025 constituted a committee
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comprising of Vice Chairman, Mathura Vrindavan Development Authority,

. Mathura, Regional Officer, UPPCB, Mathura and Deputy Registrar-I, Office
voxkmmad Al

Advocale of Neputy Registrar, Sadar, Mathura. The Deponent directed the committee
Netiary 2udlic, Mathura .

to carry out the inspection of the concerned site and submit the inspection
report to the Deponent.
A copy of the letter dated 06.08.2025 is annexed herewith and marked as

ANNEXURE-1.

5. That in compliance of the directions issued by the Deponent, the committee

(e
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cartted out an ingpeetion dated 21.08,2023 of M/s SIP Real Estate Lud,

(Project Shit Radha Florence), sitaated at Khasea Nos, 844 to 848, 850, 851,
867 to 871, Mauza Sunrakh Bangar, Tehsil and District Mathura, That
duting the fuspection: Shei Kamlesh Mishra, Senior Vice-President, was
present as the representative of'the colony.

A copy of the inspection report dated 21,08,2025 is annexed herewith and

marked a8 ANNEXURE-2,

6. That the observations from the aforementioned inspection are as follows:

a. The referred colony, M/s SIP Real Estate Ltd. (Project Shri Radha

Florence), Khasta Nos. 844 to 848, 850, 851, 867 to 871, Mauza -
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P b. The total plot area of the referred colony is 94,548.88 sq. meters, in

|
Moix\-ﬂ//‘\" which there are 286 simplex villas, 47 duplex villas, and 202 plots, as per

Advocate - 4 X .
Nowry udtic, Mathura the CTE granted dated 15.02.2012 which was valid upto 31.03.2013. The

CTE was granted for the 562 residential plots.

A copy of the CTE is aunexed herewith and marked as ANNEXURE-3.
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. As per the map submitted by the referred colony, the total area of 677.8

sq. meters near the main gate has been shown for commercial use, which

- is presently lying vacant, and no construction work has been undertaken

on the said plot.

. In the project report submitted by the referred colony, the total quantity

of domestic effluent was shown as 210 KLD/day, however, after
assessment as per present standards, on the basis of constructed buildings
and 'residing occupants in the colony, the total domestic effluent
generated is approximately 350 KLD.

Formula used:-

Total No. of House x No. of Person x 135 LPD
=562 x 4 x 135 =303480 Ltr. = 303.48 KLD
Assuming floating population it may be 350 KLD.

about 1.0 km from the colony, and thereafter the domestic effluent is sent
for treatment to thé 08 MLD STP, Mant Road, near 100-bed hospital,
Mathura.lt is submitted that the project proponent has not obtained
fcquisite permissions from the concemed authoritiesfor disposal and

treatment of sewage in the aforementioned pumping station and the STP.

@)
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£ At the time of inspection, no construction work was found to be going on

in the colony, as per the directions issued by this Hon’ble Tribunal.

g. At the time of inspection, the representative present, ShriKamlesh

Mishra, Senior Vice-President, informed that at present no construction

work is being undertaken.

h. The Deputy Registrar-I, Office of Deputy Registrar, Sadar, Mathura,

informed that in the referred colony, M/s SJP Real Estate Ltd. (Project

i Radha Florence), Khasa Nos. 844 to 848, 850, 851, 867 to 871,

$ > -
Coll ComeUnd ®
Mathura U.p )

Regn. No. 9463

auza Sunrakh Bangar, Tehsil and District Mathura, no activity of

purchase-sale of vacant plots and previously constructed buildings has

been carried out pursuant tothe order dated 18.09.2024 passed by the

E/L/ Hon’ble Tribunal. : :
otndmmad Al
» issued to the referred colony with

Advocate i In the “No Objection Certificate

Noay suniic, Mathura
respect to the condition mentioned (for not constructing STP in the

colony for treatment of domestic - effluent), an environmental
compensation of Rs. 1,11,06,250/- has been imposed against the colony,

Recovery Certificate has been issued by the State Board

)

and accordingly,
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vide Letter No. H27808/C-4/NGT-175/RC/Mathura/2025 dated

05.05.2025.

‘A copy of the RC dated 05.05.2025 is annexed herewith and marked as

ANNEXURE-4.

7. That it is further submitted, the project proponent has constructed five

collection pits (size 4x3 feet) for rain water harvesting, and the municipal

lid waste is collect‘ed’by Nagar Nigam Mathura Vrindavan on door to

basis. That furthermore, it is submitted that the project proponent
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‘J-;,m\l‘% 9463 Has Heveloped green belt on an area 14513.71 sqr.mtr.
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—==*% Hence, the present affidavit is being filed for the kind consideration and

7 4 f,"-“ . ‘ oq -
Ao ‘”mm::l*%" " perusal-of this Hon’ble Tribunal.

, iic, Matr

9. I state that everything stated above has been stated by me in my official

capécity on and derived from the official records and I state that nothing

material has been concealed there from.

DEPONENT



above affidavit from paragraphs

the best of my knowledge and beli

material

Nowmry Judlic, Mathura

Verified at Mathura on this 2
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VERIFICATION

has been concealed there from.

The ¢ » - dsofthe Affidavit Document
Read over and Explained to ShMMC&}“
Ao Idenifiet by ShIi. s )\

& on Oath Ati?
at my c¥fice =

0Y QN eye =\
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hermmad Ali Advocate
otary Public, Mathura

5 day of August, 2025, that the contents of the
1to9are believed to be true and correct to

ef. No part of it is false and nothing
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O GPS Map

Q 16 shri radha florence Vrlndavan Tahra Uttar Pradesh 281003, India

Latitude Longitude

27.56117531° 77.65059864°

Local 04:51:49 PM Altitude 180 meters
GMT 11:21:49 AM Friday, 22.08.2025
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S O GPS Map
- Y Camera Lite

HM64+VF3, Tahra, Vrindavan, Uttar Pradesh 281003, India

Latitude
27.5618277°

Local 04:44:27 PM
GMT 11:14:27 AM

Longitude
77.65587218°

Altitude 179 meters
Friday, 22.08.2025
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©] GPS Map

HM64+WXG, Gopal Garh - Tehra Link Rd, Tahra, Vrindavan, Uttar Pradesh 281003,
India

Latitude Longitude
27.56226657° 77.65722943°

Local 04:42:37 PM Altitude 180 meters
GMT 11:12:37 AM Friday, 22.08.2025
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SR ©' GPS Map
- [camera Lite/
] ._ EﬂL Camera Lite

HM63+WF3, Vrindavan, Tahra, Uttar Pradesh 281003, India

- &

Latitude Longitude
27.56219523" 77.65325756°

Local 05:01:05 PM Altitude 180 meters
GMT 11:31:05 AM Friday, 22.08.2025
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- ﬂ’ QQT | ANNEXURE-4
ey, Uisuu EREMECIES |
a3 UTTAR PRADESH POLLUTION CONTROL BOARD

276og

e 'Hg— ............................ /C-4/NGT-175/RC/Mathura/2025 fReaE—-.9.-5-25
To, Regd.

1 The Collector,

Mathura.
} Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s

S.J.P. Real Estate Ltd, (Project-Shri Radha Florence), Khasra No-844 to 848,
850, 851, 867, to 871, Mauja-Sunrakh Banger, Tehsil & District-Mathura.
Sir,

Please refer to H.O. letter No. H06155/C-4/Tsfiéi-175 / uaioefdo/2024  dated
24-01-2024 on the above subject. UPPCB vide letter dated 24-01-2024 has imposed
Environmental Compensation of ¥ 1,11 ,06,250/- (Z One Crore Eleven Lakh Six Thousand
Two Hundred Fifty Only) against the unit. The amount of Environmental Compensation has
not been deposited by the unit till date.

The sum of ¥ 1,11,06,250/- (Z One Crore Eleven Lakh Six Thousand Two Hundred
Fifty Only) is payable in account of Environment Compensation from M/s S.J.P. Real Estate
Ltd, (Project-Shri Radha Florence), Khasra No-844 to 848, 850, 851, 867, to 871, Mauja-
Sunrakh Banger, Tehsil & District-Mathura.

The Name and Address of the Owner/Directors of the concerned industry is as
follows:

1. Sri Sudeep Agarwal S/o Late Shri Jamuna Prasad, Address-111, Shri Jamuna Dham,
Goverdhan Road, Mathura C/o M/s S.J.P. Real Estate Ltd, (Project-Shri Radha
Florence), Khasra No-844 to 848, 850, 851, 867, to 871, Mauja-Sunrakh
Banger, Tehsil & District-Mathura.

You are hereby requested to recover the same and deposit it into the account of the U.P.
Pollution Control Board’s through following link-

Payment Gateway-https://erp.eshiksa.net/Directkeesv3/UPPCB

Nature of Pollution-Water Pollution

EC imposed in compliance-NGT Order

Yours Sincerely,

e

(Sanjeev Kumar Singh)

Member Secreta
CC to Regional Officer UPPCB Mathura. N

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764 ~
Email: info@uppcb.in - Web Site: www.uppcb.in
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